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ORDER
 
The Text below is only a summarized version of the order pronounced
 
The appellant was denied admission to MBBS Course in 1994-95 and 1995-96 sessions, as she
could not produce community certificate, which was wrongfully denied by the State authorities.
Thus, court directed to give her admission in the 1997-98 session against an available vacancy and if
no vacancy was there then she should be accommodated in the first available vacancy.

 


